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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE THIRTIETH DAY OF JUNE
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 16875 OF 2026

Between:

1. Dr. N. S. D. Prasad Rao, S/o Late Sri N.K. Rao, Aged about 64 years,
Occupation. Medical Practitioner,

2. Dr. N. Prathyusha Choudhary,, D/o Dr N. S. D. Prasad Rao, Aged about 33
years, Occupation. Medical Practitioner

3. Dr N. Pranav,, S/o N.S.D. Prasad Rao, aged about 39 years, Occupation
Medical Practitioner,

All are R/o H. No. 12-4-115, Srihari Nagar, Moosapet, Kukatpally Mandal,
Medchal Malkajgiri District, Hyderabad 500018, T.G.

.-.PETITIONERS
AND

1. The State of Telangana, Represented by the Principal Secretary to
Government, Department of Home Affairs, Telangana State, Secretariat,
Hyderabad 500022 T.G.

2. The Director General and Inspector General of Police, 1G Office, Opposite
Ravinder Bharathi, Hyderabad 500004 T.G.

3. The Commissioner of Police Cyberabad Police Commissionerate, Old
Mumbai Highway, Next to Care Hopital Telelcom Nagar Extension,
Gachibowli Hyderabad, Telangana 500034, T.G

4. The Deputy Commissioner of Police, Kukatpally zone, Near Metro Shopping
Mall, Kukatpally, Hyderabad, Telangana - 500072

5. The Assistant Commissioner of Police, Near Metro Shopping Mall, Kukatpally,
Hyderabad, Telangana 500072

6. The Station House Officer,, KPHB Police Station, Opp. JNTU, Jala Vayu
Vihar. Kukatpally Mandal, Medchal-Malkajgiri Dist, Hyderabad 500072, T.G.
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7. M/s Medwin Imageology, Centre Ltd., Represented by Dr. B. Ramesh Babu,
MD S/o Sri B. Venkateswara Rao 7th floor, Raghava Ratna Towers, Chirag
Ali Lane, Abids, Hyderabad-500001

8. M/s Green House Plantations Private Limited, Represented by its Director Sri
Allaka Sathyanarayana S/o Late Narsimha Rao, aged about 33 years,
Occupation. Business Registered office at Plot No 11,PandT Colony, Opp.
Secunderabad club, Secunderabad. R/0.4 and 5, Kausalya Estate,
Amaravathi Colony, Kharkana, Secunderabad-500015,

9. M/s Mohan Agro Farms Private Limited, Represented by its Director Sri
ChandraMohan Rao S/o Late Nageshwara Rao, aged about 65 years,
Occupation. Business Registered office  at Plot No 22-9-5M1,
Veerabhadrapuram, Rajahmundry. A P. R/io 4 and 5, Kausalya Estate,
Amaravathi Colony, Kharkana, Secunderabad.

10.Smt. K Pranitha, D/o Sri KR Reddy, aged about 40 years, Occupation.
Housewife Resident of Plot No 218, Vasanth Nagar, Hyderabad- 500072,

11'.Dwarampudi Srinivasa Reddy, S/o Sri Sankar Narayara Reddy, aged about
37 years Resident of H No. 3-14-20/4, Srinivasapuram Colony, Ramanthapur,
RR District

12.Smt. P Padmavathi Reddy, S/o Sri EVReddy,aged about 67 years Resident of
Plot No 3, B Block, Vasavi Colony, Picket, Secunderabad-500 015

13.8mt. K Shashikala Reddy, D/o Sri K Ramchandra Reddy, aged about 50
years, Occupation. Household R/o H.No. 6-8-29, Ravindra Nagar Colony,
Nalgonda

14.Sri Tadepalli Sridha-, S/o Sri Tadepally Gangadhara Sastry, aged about
34years, Occupation. Service Resident of H.No.48/28, Plot No 15, Ramireddy
Nagar, Beside IDPL Colony, Hyderabad-37

15.Smt. C Padmaja, /o Sri K Sivarama Prasad, aged about 33 years,
Occupation. Service Resident of Flat No 302, SrinidhiApartments, Gandhi
Nagar, Near Bakaram, Hyderabad

16.Smt. T. Venkata Subbamma, W/o Sri T Ramachandra Reddy, aged about 62
years, Occupation. Household Resident of Plot No.6, Medical Society, Beside
Vivekananda Nagar Colony, Kukatpally, Hyderabad-72

17.Smt. S. Anuradha, W/o V.M.Prasad, aged about 37 years, Occupation.
Service R/o Plot No 611, Vivekanand Nagar Colony, Kukatpally, Hyderabad-
500 072

18.Sri T.Gopi Krishna and T. Bhavya, S/o T.S.R. Anjaneyulu, aged 38 yrs,
Occupation.  Service and W/oT.Gopi  krishna aged 33  yrs,
Occupation Housewife R/o. Plot No. 632, Vasanthnagar, P.O. Kukatpally,
Hyderabad-500072

19.Smt. V Subha Priya, W/o Sri V Vijay Kumar, aged about 41 years,
Occupation. Business Resident of Plot No 460, Vivekan and Nagar Colony,
Kukatpally, Hyderabad-500072

20.5ri Tadepally Ravi Shanker, S/o Sri Tadepally Gangadhara Sastry, aged
aboult 37 years, QOccupation. Service Resident of H No 48/28, Plot No 15
Ramireddy Nagar, Beside IDPL Colony, Hyderabad-500 037 ’



21.Smt. Siripurapu Sujatha, W/o Sri S Durga Prasad, aged about 37 years,
Occupation. HouseholdResident of H.No 10-128, Vijayapuri Colony,
Kothapeta, Hyderabad-500 035

22.Sri Sampath Kumar Gurram, S/o Sri G Subba Rao, aged about 44 years,
Occupation. Service Resident of 32, Vivekananda Colony, Bapatla, Guntur
District

23.Smt. Ramisetty Sailaja, W/o Sri' R Venkata Ramana Kumar aged about 29
years, Occupation. Household Resident of Plot No 115, Vivekananda Nagar
Colony, Kukatpally, Hyderabad-500072

24.5mt. Satyavathi, W/o A.R. Srinivas, aged about 60 years, Occupation
Household, R/o 10-2-289/63, Shanti Nagar, Masab Tank, Hyderabad -
500028

25.Kasani Venkat, S/o Not known to the Petitioner, aged about 35 years,
Occupation Private Service, C/o Smt. Satyavathi 10-2-289/63, Shanti Nagar,
Masab Tank, Hyderabad- 500028

26.5Smt. Jitta Vijaya, W/o J Ananth Reddy, aged about 56 years, Occupation.
House hold Resident of 24-32, Ashok Nagar, Ramchandrapuram, Hyderabad
AP

27.Sri P. Suresh Babu, S/oLate P.Venugopal Rao, aged 46yrs, Occupation.
Service Rfo .7-181/1, Kamalanagar, ECIL Kapra Municipality Kesara Maridal,
RR Dist., Hyderabad.

..RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased
to issue a writ, order or direction particularly one in the nature of the writ of
mandamus, ordering and directing the official respondent nos. 1 to 6 herein to
interdict the private respondents nos. 7 to 27 herein as well as all claiming under
them or similarly situated with the use of sufficient force as and when required, to
adhere to, comply with and obey the orders of the Divisional Bench of this Court in
W.P. No. 15267 of 2025 dated 21-05- 025, which is in force and vogue as on this
day, and consequently direct the Respondent Nos.7 to 27 not to interfere in the
property of the Petitioners herein in Survey No 145/3, Hyder Nagar Village,
Kukatpally Manda!, (now) Medchal Malkajgiri District, T.G. without following due

process of law.

LA. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased in the




interregnum to order anc drect the Respondent Nos. 1 to 6 herein to interdict the
private respondents nos. ¥ to 27 herein as well as all claiming under them or
similarly situated with the use of sufficient force as and when required, to adhere to,
comply with and obey the orders of the Divisional Bench of this Court in W.P. No.
15267 of 2025 dated 21-05-2025, which is in force and vogue as on this day, and
consequently direct the Respondent Nos.7 to 27 not to interfere in the property of the
Petitioners herein in Survey No 145/3, Hyder Nagar Village, Kukatpally Mandal,
{now) Medchal Malkajgiri District, T.G.

Counsel for the Petitioners: SR SAROSH SAM BASTAWALA

Counsel for the Respondent Nos.1 to 6: AGP FOR HOME

Counsel for the Respondent No.12: SRI E. MADAN MOHAN RAOQ,
SENIOR COUNSEL REPRESENTING SRI M. SRINIVAS

Counsel for the Respondent Nos.7,8,9,10,11 and 13 to 28 ;=----

Counse! for the Respondent No.22: M/S. V. MYTHIL!

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.16875 of 2026

DATE: 30.06.2026

BETWEEN:

Dr.N.S.D.Prasad Rao and 2 others

AND

The Telangana State, Represented by
the Principal Secretary to
Government, Department of Home
Affairs and 26 others.

ORDER

....Petitioners

....Respondents

Heard Sri Sarosh Sam Bastawala, learned counsel for the

petitioners; learned Government Pleader for Home appearing for

respondent Nos.1 to 6 and Sri E.Madan Mohan Rao, learned Senior

Counsel representing Sri M. Srinivas, learned counsel for respondent

No.12 and perused the record.

2. The present writ petition is filed with the following prayer:

RIS to issue a writ, order or direction particularly one in the nature of

the writ of mandamus, ordering and directing the official respondent

nos. 1 to 6 herein to interdict the private respondents nos.7 & 27 herein

as well as all claiming under them or similarly situated with the use of

sufficient force as and when required, to adhere to, comply with and
obey the orders of the Divisional Bench of this Court in W.P. No. 15267
of 2025 dated 21-05-2025, which is in force and vogue as on this day,

and consequently direct the Respondent Nos. 7 to 27 not to interfere in

-
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the property of the Petitioners herein in Survey No 145/3, Hyder Nagar
Village, Kukatpally Mandal, {now) Medchal Malka;giri District, T.G.
without following due process of law and to pass such other order or
orders as this Honourable court may see fit and expedient in the facts

and circumstances of this matter.”

Factual background (in brief)

3. The petitioners claim to be in lawful possession of land
admeasuring Ac.7.00 Gts. in Sy.No.145/3 of Hydernagar Village,
Kukatpally Mandal, Medchal-Malkajgiri District. According to them,
their title and possession emanate from the proceedings in C.S.No.14
of 1958 concerning the erstwhile Paigah Khurshid Jah Estate,
culminating in ths Assignment Deed dated 07.05.1996, orders
passed by this Court in Application Nos.469 and 470 of 1996
directing delivery of possession, and the actual delivery of possession
in E.P.No.26 of 2000 through Court process on 02.04.2007. It is
their further case that subsequent litigations instituted by rival
claimants came to be dismissed, the proceedings in Application
No.361 of 2007 and batch were finally disposed of by this Court on
09.09.2024, and that their possession continues to be protected
under the subsisting injunction granted in 1.A.No.1136 of 2021 in
0.85.No.261 of 2021i.

4, The petitioners allege that in May, 2025, officials of HYDRA
interfered with their possession by demolishing the compound wall
surrounding the subject property without following due process of

law, compelling them to institute W.P.No.15267 of 2025 By order
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dated 21.05.2025, a Division Bench of this Court directed the parties
to maintain status quo with respect to the subject property while
permitting the authorities to remove any obstruction or illegal
parking on the adjoining public road, if necessary. According to the
petitioners, despite the said order, the interference continued,
resulting in the institution of Contempt Case No.1314 of 2025, which
is stated to be pending.

5. It is the further case of the petitioners that on 18.05.2026,
respondent Nos.7 and 8 allegedly attempted to alter the nature of the
subject property by erecting prefabricated compound walls and other
structures in violation of the subsisting order of status quo.
Although the petitioners claim to have lodged complaints with the
police authorities and submitted representations seeking police
intervention, no effective action was taken. Aggrieved by the alleged
inaction of the respondent-police authorities and contending that the
subsequent events necessitated immediate police protection for
effective implementation of the order dated 21.05.2025 passed in
W.P.N0.15267 of 2025, the petitioners have instituted the present
writ petition seeking appropriate directions under Article 226 of the
Constitution.

Submissions on behalf of the petitioners

6. Learned counsel for the petitioners have made the following

submissions:
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1i1.

3T 3

That the present writ petition is maintainable as it arises out of
subsequent events that have occurred after the passing of the
order datec 21.05.2025 in W.P.No.15267 of 2025. It is
contended that the fresh acts of interference, obstruction and
threat allegedly caused by respondent Nos.7 and 8 and other
third parties constitute a material change 1n circumstances,
giving rise "0 an independent cause of action warranting the
invocation of the extraordinary jurisdiction of this Court.

That althougt the order dated 21.05.2025 directed the parties
to maintain status quo, the relief of police protection for
effective implementation of the said order was neither sought
nor granted therein. According to the learned counsel, in view
of the subsequent developments and the continued attempts to
violate the subsisting order of this Court, the petitioners are
entitled to seck a direction to the respondent-police authorities
to ensure corapliance with the said order.

That the pet:tioners had promptly approached the respondent-
police au:horities by lodging complaints and submitting
representations seeking police interventiorn. However, despite
such requezsts, no effective action was taken by the authorities.
It is, therefore, contended that having exhausted the available
administrative remedy, the petitioners have no efficacious
alternative except to invoke the writ jurisdiction of this Court

for issuence of appropriate directions to the official
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respondents to extend police protection and prevent
interference with the petitioners' possession otherwise than in

accordance with law.

Submissions on behalf of the respondents

7.

Learned Government Pleader for Home appearing for the

official respondents have made the following submissions:

1.

That the relief sought by the petitioners is, in substance, one
for implementation of the interim order dated 21.05.2025
passed by this Court in W.P.No0.15267 of 2025, which
admittedly continues to remain pending. It is, therefore,
contended that the institution of a separate writ petition for
enforcement of the said order is wholly misconceived and not

maintainable.

ii. That if the petitioners are aggrieved by the alleged non-

implementation of the interim order or by any subsequent
developments, the proper course available to them is to
approach the Court seized of W.P.No.15267 of 2025 by filing
an appropriate application seeking further directions, police
protection or such other consequential reliefs as may be
warranted in law. The relief presently sought is merely
ancillary to the principal relief in the pending writ petition and
cannot be made the subject matter of an independent

proceeding.
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1. That the alleged change in circumstances relied upon by the
petitioners does not give rise to a fresh or independent cause of
action so as to warrant the institution of a separate writ
petition under Article 226 of the Constitution.

8. We have takea note of the respective submissions and the

material placed on record.
Consideration by this Court

9. In the present case, it is contended by the learned counsel for
the petitioners that the interim order dated 21.05.2025 passed in
W.P. No.15267 of 2025 is explicit and unequivocal in d'irecting the
parties to maintain the status guo obtaining as cn the date of the
order. The said order continues to remain operative and binding
upon the parties to the proceedings. Thus, the relief presently
sought by the petitioners 1is, in substance, one for effective
implementation of the aforesaid interim order by securing police
protection. Such s« relief, being incidental and ancillary to the
proceedings in W.F. No.15267 of 2025, cannot ordinarily be made
the subject matter of an independent writ petition. The extraordinary
jurisdiction of this Court under Article 226 of the Constitution is
discretionary, and where the grievance pertains to the
implementation or enforcement of an order passed in a pending

proceeding, the appropriate course is to approach the very Court

seized of the matter.



227

10. The petitioners have an efficacious remedy of moving an
appropriate application in W.P.No.15267 of 2025 seeking such
consequential reliefs as may be warranted in law, including police
protection, clarification or modification of the interim order, or
initiation _of appropriate proceedings for its alleged violation.
Therefore, the institution of the present writ petition, seeking
substantially the same relief in a separate proceeding cannot be

countenanced.

11. The petitioners contention that subsequent acts of interference
occurred during the period from 18.05.2026 to 25.05.2026
constitutes fresh or independent cause of action warranting the
institution of a separate writ petition, cannot be accepted, as they
constitute supervening circumstances which are required to be
brought to the notice of the Court seized of W.P. No.15267 of 2025 by
seeking appropriate consequential reliefs in accordance with law.
Since the Division Bench hearing the said writ petition continues to
be seized of the lis, any grievance relating to the implementation or
alleged violation of the interim order directing maintenance of status

guo must necessarily be agitated in the very same proceedings.

12. It is relevant to note that entertaining a separate writ petition
in respect of matters which are intrinsically connected with, and
arise out of, the implementation of orders passed in a pending writ

petition would not only be procedurally inappropriate but would also

™
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be contrary to the well-established principles governing orderly
Judicial administration. Judicial discipline demands that all issues
relating to the implementation, enforcement or alleged violation of
orders passed in pending proceedings be considered by the same
Bench, or by the Court seized of those proceedings. Any other course
would encourage multiplicity of litigation, result in parallel
proceedings concerning the same subject matter, and create the
possibility of inconsistent or conflicting orders. Thus, the alleged
‘change in circumstances’ does not give rise to a fresh cause of action

warranting the instizution of a separate writ petition.

13. Further, the position may have been different had the
petitioners sought an independent relief unrelated to the pending
writ petition or had the said writ petition been finally disposed of,
rendering the Court functus officio. That, however, is not the position
here. Since the writ petition continues to remain pending, any issue
relating to the imp’ementation or enforcement of the orders passed
therein must be addressed before the Court seized of those

proceedings.
Conclusion

14. For the foregoing reasons, this Court is of the considered view
that the present writ petition, founded on the alleged subsequent

change in circumstances for seeking implementation of the interim

Es
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order passed in W.P.No.15267 of 2025, is not maintainable as an

independent proceeding.

15.

Accordingly, the Writ Petition is disposed of reserving liberty to

the petitioners to approach the Court seized of W.P.No.15267 of 2025

by filing an appropriate application or by availing such other remedy

as may be available in law.

As a sequel, miscellaneous petitions, pending if any, stand

closed. No costs.

9.

SD/- P.C. SULEKHA DEVI
ASSISTANT REGISTRAR
IITRUE COPY// ;

SECTION OFFICER

. The Principal Secretary to Government, Department of Home Affairs,

Telangana State, Secretariat, The State of Telangana, Hyderabad 500022
T.G.

The Director General and Inspector General of Police, IG Office, Opposite
Ravinder Bharathi, Hyderabad 500004 T.G.

Cyberabad Police Commissionerate, Old Mumbai Highway, Next to Care
Hospital Telecom Nagar Extension, Gachibowli Hyderabad, Telangana
200034, T.G.

The Deputy Commissioner of Police, Kukatpally zone, Near Metro Shopping
Mall, Kukatpally, Hyderabad, Telangana - 500072

The Assistant Commissioner of Police, Near Metro Shopping Mall, Kukatpally,
Hyderabad, Telangana 500072

The Station House Officer,, KPHB Police Station, Opp. JNTU, Jala Vayu
Vihar. Kukatpally Mandal, Medchal-Malkajgiri Dist, Hyderabad 500072, T.G.

One CC to Sri Sarosh Sam Bastawala, Advocate [OPUC)

Two CCs to GP for Home, High Court for the State of Telangana, at
Hyderabad [OUT]

One CC to M/s V. Mythili, Advocate[OPUC]

10.Two CD Copies
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HIGH COURT
DATED: 30/06/2026

ORDER
WP.No.16875 of 2026

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS



